Standard Policy Provisions
AEGON Religare Rising Star Insurance Plan UIN-138Lo26Vo02
“IN THIS POLICY, THE INVESTMENT RISK IN INVESTMENT PORTFOLIO IS BORNE BY THE POLICY HOLDER”

Product Description

‘AEGON Religare Rising Star Insurance Plan’is the name of a unit linked insurance plan of the Company. This is a linked non participating plan. This Policy will
participate in the investment performance of the Segregated Fund(s) of the Company, selected by You, to the extent of allocated Units. The Policy, however, does
notinany way give any rights whatsoever to any share in the profits or surplus of the business of the Company.

FREE LOOK PERIOD
YOU ARE ADVISED TO REVIEW THE TERMS AND CONDITIONS OF THE POLICY.

IN CASE YOU ARE NOT SATISFIED WITH ANY OF THE TERMS AND CONDITIONS OF THE POLICY, YOU MAY RETURN THE POLICY
DOCUMENT ALONG WITH A LETTER STATING THE REASONS FOR DISAGREEMENT WITHIN FIFTEEN DAYS OR THIRTY DAYS(IF
PURCHASED THROUGH DISTANCE MARKETING MODET1) OF RECEIPT OF THE POLICY DOCUMENT. THE POLICY WILL BE CANCELLED
AND WE WILL REFUND FOLLOWING AMOUNT:

e  Fundvalue + premiumallocation charge + mortality charge + policy administration charge Less stamp duty + medical reports cost + proportionate mortality
charge

1Distance marketing: Distance marketing includes every activity of solicitation (including lead generation) and sale of insurance products through the
following modes: (i) Voice mode, which includes telephone-calling (ii) Short Messaging service (SMS) (iii) Electronic mode which includes e-mail, internet and
interactive television (DTH) (iv) Physical mode which includes direct postal mail and newspaper & magazine inserts and (v) Solicitation through any means of
communication other than in person.

1. Definitions
Age means age on last birthday unless specifically otherwise provided.
Base Plan means benefits as may be applicable as mentioned in Clause 2.
Base Plan Premium is the Annual Base Plan Premium payable under the Base Plan.

Base Fund Value means the product of the total number of Units built up from the Base Plan Premiums after deduction of charges and the Unit Price per
Unitas may be applicable.

Base Sum Assured means the benefit as specified in the Policy Schedule and includes increase in Sum Assured, if any.
Charges means the various charges as mentioned in Clause 8.
Company / We / Us / Our means AEGON Religare Life Insurance Company Limited or its successors.

Cut Off time means the time of aday for the purpose of calculating the Unit price for creation or cancellation of Unit from the Segregated Fund. Presently
the cut-off time is 3.00 p.m., which could change in future subject to IRDA approval.

Date of discontinuance of the Policy means the date on which, we receive the intimation from You about discontinuance of the Policy/Surrender of the
Policy or on the expiry of 45 days from the end of the expiry of the Grace Period , whichever is earlier.

Date of Maturity means the date of completion of the Policy Term as specified in the Policy Schedule

Discontinuance means the state of a Policy on account of surrender of the Policy or non-payment of Base Plan Premium upto the date of Discontinuance of
the Policy

The Policy shall not be treated as discontinued if, within the Grace Period, the Base Plan Premium has not been paid due to the death of the Life Insured or
upon the happening of any other contingency covered under the Policy.

Discontinuance Policy Fund means segregated fund with (SFIN: ULIF01403/09/10DISCONPF0138) that is set aside and is constituted by the fund value, as
applicable, of all the discontinued linked life insurance policies determined in accordance with Regulations, as stipulated by IRDA. The minimum guaranteed
income on the Discontinuance Policy Fund will be as per the rate stipulated by IRDA

Discontinuance Value s the Fund Value of the Policyholder less applicable discontinuance charge as on the date of transfer to the Discontinuance Policy
Fund.

Proceeds of Discontinuance Policy Fund is the Discontinuance Value after addition of the income earned on the Policy for the period of investment in
the Discontinuance Policy Fund net of applicable fund management charges, subject to a minimum guarantee of the interest, at the rate prescribed by IRDA
from time to time.

Due Date means the dates on which the Base Plan Premiumare due and payable by the Policyholder.

First Premium means the amount adjusted towards the Base Plan Premium from the deposit received along with the Proposal Form for issuance of the
Policy.

Fund or Investment Fund means a specificand segregated investment fund managed by the Company for the exclusive interest and benefits of all the
Policyholders sharing the same Investment Fund option.

Grace Period is a period of 15 days for Policies under monthly mode and 30 days for all other modes starting from the Due Date of Base Plan Premium and
endingat the close of business hours on the 15th or 3oth day, as may be applicable, from the Due Date. If the 15th or 30th day, as applicable, falls on a holiday
then the next working day.

IRDA means the Insurance Regulatory and Development Authority.

Life Assured is the personin relation to whom the Base Plan is granted by the Company.



Lock-in Period means a period of five consecutive years commencing from the Policy Date.

Monthly Date is the first day of each Policy Month.

Policy means the contract of insurance entered into between the Policyholder and the Company as evidenced by this document which sets down the
benefits available to the Policyholder and the terms and conditions for availing of such benefit/s.

Policy Anniversary is the date corresponding to the Policy Date occurring after the completion of every Policy Year.

Policy Date is the date of commencement of the Base Plan and is mentioned in the Policy Schedule.

Policy Term means the period commencing on the Policy Date and ending on the Date of Maturity as mentioned in the Policy Schedule.

Policy Year and Policy Month are measured from the Policy Date and are period of twelve calendar months and one calendar month respectively.

Premium Redirection is the option available to the Policyholder to modify the allocation of the amount of future Base Plan Premium into a different
Investment Fund from the Investment Fund in effect at the time of exercising this option.

Proposal Formis the application form submitted to the Company for purchasing this Policy.

Redemption means the cancellation of Units at the prevailing Unit Price and involves cancellation of Units in transactions such as partial withdrawals,
discontinuance, maturity or switches.

Revival of a policy means restoration of the Policy, which was discontinued due to the non-payment of Base Plan Premium.

Revival Period means the period of two consecutive years from the date of discontinuance of the Policy.

Settlement Period is a period up to five years from the Date of Maturity.

Top-Up Fund Value means the product of the total number of Units built up from the Top-Up Premiums after deduction of charges and the Unit Price
per Unitas may be applicable.

Top-Up Premium s an amount(s) paid at irregular intervals during the Policy Term and is over and above the Base Plan Premium.
Top-Up Sum Assured means the increase in Sum Assured due to Top-Up Premiums, if any.

Total Fund Value means Base Fund Value plus Top-Up Fund Value

Unitisaportion orapart of the Investment Fund and is represented by one undivided share in the assets underlying that Fund.
Unit Price is the value per unit of each Investment Fund calculated in rupees as mentioned below:

The unit price shall be computed as (Market value of the investment held by the fund plus value of current assets less value of current liabilities and
provisions, if any related to the investment funds) and divided by the number of units existing on the valuation date (before creation/redemption of units).

Valuation Date is the date on which the assets of the Funds are valued as set out in Clause 6.4.

You or Your means the Policyholder named in the Policy Schedule.

Benefits
The Death benefit is divided into:
1. Base Death Benefit

The Fund Value for the purpose “Base Policy Benefits” will be the Fund Value built up from the Base Plan Premiums paid by the Policyholder (i.e. the
Base Fund Value).

2. Top Up Death Benefit, ifapplicable

The Fund Value for the purpose “Top-Up Benefits” will be the Fund Value built up from the Top Up Premiums paid by the policyholder (i.e. the Top-Up Fund
Value).
2.1 Death Benefit
1. Base Death Benefit:
If the Life Assured dies before the Date of Maturity, the Company will do the following, provided all the due Base Plan Premiums have been paid:

a)  Paythehigher of the Base Sum Assured or 105% of the Base Plan Premiums paid till the date of death to the nominee/assignee and in case there
is no nomination/assignment existingas on the date of death of the Life Assured, to the legal heir/s of the Policyholder (Individually or
Collectively they are referred to as the Claimant),

b)  BaseFund Value will continue to remain invested and will be paid to the nominee on the Date of Maturity. However, Base Fund Value as on the
date of intimation to us of the death of the Life Assured will be reallocated as per the asset allocation in “Invest Protect Option”.

c) Allthefuture Base Plan Premiums becoming due after the date of death of the Life Assured, net of applicable Charges as per clause 8 except
Mortality Charges, will be invested into the Policy Unitaccount on their respective due dates (the “Premium Waiver Benefit”) . If any premium
due date has passed after the death of the Life Assured but before the claim isadmitted by Us such due premiums will be invested on the date
the claimis admitted.

d) Payanamountequaltothe Base Plan Premium to the nominee at the start of every policy year till the Maturity Date (the “Income Benefit”). This
benefit will be paid on a pro-rata basis at the end of that Policy Year in which death is intimated to us and at the start of every policy year till
Maturity Date.

e) Onthe Date of Maturity, the nominee will receive the Base Fund Value in lump sum.

2. Top-Up Death Benefit:
If the Life Assured dies before the Date of Maturity, the Company will pay the Claimant the Top-Up Sum Assured provided thereisa Top-Up Fund under the
policy. The top up death benefit will be subject to at least 105% of the top up premiums paid.

Top-Up Fund Value will continue to remain invested and will be paid to the nominee on the Date of Maturity.

The Claimant cannot exercise any of the Policy benefits/rights such as Partial Withdrawal, Top-up Premium, Premium Redirection, Switch, change in

investment portfolio strategy or any other benefits /rights which were available to the Policyholder, except discontinuance.



In case of discontinuance, the Claimant will receive the Discontinuance Value along with the Present Value of Future Base Plan Premium
Present value of Future Base Plan Premium will be calculated as under:
((Sum of outstanding Premium Waiver Benefit + Sum of outstanding Income Benefit) X 75 %)

In case of death of the nominee after payment of the benefit in sub-clause(1(a)) above, anamount equal to the Base Fund Value along with Present
Value of Future Base Plan Premium will be paid to the legal heir of the Policyholder and the Policy shall terminate forthwith.

If the Life Assured dies before the Date of Maturity and the Policy is in Discontinuance status, the Claimant of the Policyholder will be paid the proceeds
of the Discontinuance Policy Fund as on the date of intimation to the Company of the death of the Life Assured and the Policy will terminate.

If the Life Assured dies during the Settlement Period, the nominee will be paid only the Total Fund Value as on the date of intimation to us of the Life
Assured’s death and the Policy will cease.

In case of death of the nominee (child) whilst Life Assured is alive, the Policy will continue. Policyholder may include another nominee (another child)
under the Policy by a written notice to the Company. All the terms and conditions (including Date of Maturity) of the Policy will remain unchanged.
However, if the Policyholder does not have second child then anyone can be the nominee subject to provisions of Section 39 of the Insurance Act, 1938.

2.2. Maturity Benefit
Uponssurvival of the Life Assured up to the Date of Maturity, You shall have any one of the following options:
(i) Receivethe Base Fund Value plus Top-up Fund Value (if any) as on the Date of Maturity in lump sum; or
(i) Exercisethe Settlement Option as mentioned under Clause 3.6.

2.3 Discontinuance Benefit

This Policy may be discontinued by You at any time. However, in case of request for discontinuance received during the Lock-in Period, the Fund Value
less applicable Charges will be transferred to the Discontinuance Policy Fund and proceeds of Discontinuance Policy Fund will be paid after completion
of the Lock-in Period. A surrendered policy cannot be revived. For all other cases, Policyholder will have two years to revive the Policy from the date of
discontinuance as detailed in Section 5 below.

If the Policy is discontinued after the death of the Life Assured, the nominee will receive Discontinuance Value along with Present Value of Future Base
Plan Premiums.

Thereis no Discontinuance Charge on the units created out of Top-up Premium.
2.4 Additional units

The Company may add units into the Policy account of the Policyholder at various times in the Policy Term to comply with the existing IRDA regulations
with respect to net yield on the Fund Value.

Options
3.1 Partial Withdrawal and Systematic Partial Withdrawal
(i)  Youmay make Partial Withdrawals at any time after the expiry of the Lock-in period subject to payment of all the Base Plan Premium in fulland on the
fulfillment of following conditions:
a) Therequestfor Partial Withdrawal should not be for less than Rs. 5000/-.
b)  TheAge of Life Assured on the date of request is 18 years and above.
c)  Themaximumamount of Partial Withdrawal (including all partial withdrawals made during that policy year) in any Policy Year will not exceed 20%
of the Fund Value at the beginning of that Policy Year.

d)  Thebalance of Fund Value remaining after any Partial Withdrawal is not less than two times of the annual Base Plan Premium.

e)  Any Partial withdrawal requests made shall first be allowed from the Top-Up Fund Value, if any, as long as such Fund Value is sufficient to meet the
partial withdrawal request and subsequently, the partial withdrawals will be allowed from the Base Fund Value.

f)  ForPartial Withdrawals from Top-Up Fund Value, there will be a Lock-in Period of 5 years from the respective date of payment of each Top-Up
Premium.

2) The Partial Withdrawal shall be subject to prevalent administrative rules regarding minimum and maximum withdrawal amounts.

(i) Systematic Partial Withdrawal

You may exercise the option for Systematic monthly, quarterly or annual Partial Withdrawal facility. On the exercise of such Option, the Company will
redeem Unitsallocated under the Policy periodically to make Partial Withdrawal payments as per the frequency and amount specified by You and
approved by the Company. Each installment of Systematic Partial Withdrawal shall not be less than Rs. 2,000/- or any other amount fixed by the
Company from time to time.
All conditions as specified in Sub-clauses (b), (c), (d) (e), (f), (g),and (h) of Clause 3.1 (i) above will be applicable to each Systematic Partial Withdrawal
installment.
OnceaSystematic Partial Withdrawal transaction fails due to one or more of the Partial Withdrawal criteria given in Sub-clauses of Clause 3.1 (i) not
being satisfied, the Systematic Partial Withdrawal facility will be terminated and You will be notified. You will have to instruct the Company again to
resume Systematic Partial Withdrawals subject to the fulfillment of the conditions as may be applicable at the time of such request.
The Systematic Partial Withdrawal payments shall be made only through Electronic Clearance Service (ECS) of banks or such other modes as may be
decided by the Company from time to time.
There will be no fee for Systematic Partial Withdrawal facility.
This option cannot be exercised after death of the Life Assured.

3.2 Increasein Base Sum Assured
The Base Sum Assured may be increased during the Policy Term by You. Any such increase will be subject to Board approved underwriting rules of the
Company and subject to administrative rules regarding maximum Base Sum Assured. The change will be effective from the Monthly Date following the



acceptance in writing by the Company. This option is not available during the revival period and cannot be exercised after death of the Life Assured.
Reductionin Sum Assured is not allowed.
3.3 Premium Redirection

The base plan Premiums (Regular) and the Top up premiums, after adjustment for the premium allocation charge, will be invested in the unit linked
funds, as per the allocation proportions chosen by the policyholder.

Policyholders can subsequently alter the allocation proportions for the premium redirections into various unit linked funds. The altered allocation
proportions will be applicable on all future premiums received after the date of the alteration of such allocation proportions

3.4 Auto Re-balancing Option
Upon exercising this option by You, the Fund Value would be rebalanced on each Policy Anniversary in line with the asset allocation opted by You.
At the time of Auto Re-balancingi.e. on the Policy Anniversary, there will be an auto switch between the Funds to ensure that the Fund mix as prescribed
inthe latest asset allocation proportion is maintained.

This option cannot be exercised after death of the Life Assured.
3.5. Invest Protect Option
(i) Incase You have optedfor the Invest Protect option all the Base Plan Premiums will be invested as per the following pattern:

a)  AllBase Plan Premiumsand Top-Up Premiums, less Premium Allocation Charge, will be invested in Accelerator Fund with effect from the
Policy Date, or, as the case may be, from the date You have exercised this option and will remain invested in the said Fund during the Policy
Termsaveand exceptin the three Policy Years immediately preceding the Date of Maturity (these Policy Years being hereafter referred to as
the “3rd Last Policy Year” which is the farthest of the three Policy Years from the Date of Maturity, the “2nd Last Policy Year” being farther
from the Date of Maturity among the remaining two Policy Years and the “Last Policy Year” which is the Policy Year immediately preceding
the Date of Maturity ).

b)  AllBase Plan Premiums, less Premium Allocation Charge, received in the 3rd last Policy Year will be invested in the Stable Fund.

c)  AllBase Plan Premiums, less Premium Allocation Charge, received in the 2nd last Policy Year will be invested in the Debt Fund.

d)  AllBase Plan Premiums, less Premium Allocation Charge, received in the Last Policy Year will be invested in the Secure Fund.
(ii)  There will be automatic Switching of Units in the Policy from one Fund to another Fund in the following manner:

Event 1: On each Monthly Date in the 3rd Last Policy Year, 10% of the Units as at the beginning of the 3rd Last Policy Year will be switched to Stable
Fund untilall the Units are Switched from Accelerator Fund to Stable Fund, the last Switch being of all the residual Units in the Accelerator Fund,
whether they beingmore or less than 10% of the Units held in the Accelerator Fund as at the beginning of the 3rd Last Policy Year.

Event 2: On each Monthly Date in the 2nd Last year, 10% of the Units as at the beginning of the 2nd Last Policy Year will be switched from Stable
Fund to Debt Fund until all the Units are Switched from Stable Fund to Debt Fund, the last Switch being of all the residual Units in the Stable Fund,
whether they being more or less than 10% of the Units held in the Stable Fund as at the beginning of the 2nd Last Policy Year.

Event 3:0n each Monthly Date in the Last Policy Year, 10% of the Units as at the beginning of the Last Policy Year will be switched from Debt Fund to
Secure Fund until all the Units are Switched from Debt Fund to Secure Fund, the last Switch being of all the residual Units in the Debt Fund,
whether they being more or less than 10% of the Units held in the Debt Fund as at the beginning of the Last Policy Year.

(i) You canselect this option any time effective from the Policy Date or at any time during the Policy Term. The selection or alteration of this option
after the Policy Date will be effective from the next Policy Anniversary. After selection of this option, no Fund Switches or Premium Redirection or
Auto Rebalancing Option will be allowed.

Ondeath of the Life Assured, Base Plan Premiums paid will be invested as per the investment pattern defined above.
3.6. Settlement Option

The exercise of the Settlement Option must be received by the Company at least 9o days before the Date of Maturity. Upon exercising this option, the Units
asat the Date of Maturity can be redeemed in periodical installments over a period of time but not exceeding the Settlement Period of 5years from the Date
of Maturity. During the Settlement Period, the Company:

e willdeductallapplicable Charges except the Mortality Charges

e willnotacceptany Base Plan Premium or Top-up Premium

e  willnotallowany Switches

e willnotallowany Partial Withdrawals

e  SumAssured on death during the Settlement Period will not be payable.

If the Life Assured dies during the Settlement Period, the Claimant will be paid only the Total Fund Value as on the date of intimation of death to us and the Policy
will terminate

This option can not be exercised after death of the Life Assured.

4. Premiums
4. Base Plan Premium

If anyamount received towards the Base Plan Premium is less than the installment due, the same will not be accepted. Any advance Base Plan Premium
willbe accepted only for Due Dates within the same financial year.
If the amount received towards Base Plan Premium is more than the installment due within the same financial year, the excess amount will be refunded
to You. Nointerest or reward is payable on the excess amount received in advance or the excess amount that is refunded to You. If a Base Plan Premium
is received inadvance, Units will be created only on the Due Date of the Base Plan Premium.
The Base Plan Premium received by the Company (net of relevant Premium Allocation Charges) will be utilized to create Units in the relevant
Segregated Funds inaccordance with the allocation proportion then in effect under the Policy. The Units will be created on the Valuation Dates of the
relevant Funds as per the provisions of Clause 6.

4.2 Top Up Premium

(i)  Atanytimeduringthe Policy Term exceptin the last five Policy Years to maturity of the Policy, You may in addition to the Base Plan Premium, make




payment of Top-up Premium in the specified form, subject to the following conditions:
e  BasePlan Premium due till the date of the application of making the Top-Up Premium has been paid in full;and

e  Top-Up Premiumis not of less than Rs. 5,000/-. This limit may be changed by the Company from time to time. At any point of time during the
policy term, the total top-up premiums paid shall not exceed the sum total of the total base plan premiums paid till that point of time.

(i) Topup Premiumwill result into increase in Sum Assured as under:

Age at making the Top-up Premium Minimum Increase in sum assured Maximum Increase in sum assured
Below 45years 1.25times the top upamount. 10 times the top up amount.
45yearsandabove 110 times the top up amount 10 times the top up amount

The minimum and the maximum Sum Assured multiples mentioned above are the only available Sum Assured options fora Top-Up premium.

(i) Suchincrease in Sum Assured will be subject to Board approved underwriting rules of the Company. If the Company rejects the increase in the
Sum Assured then the Top-up Premium will be returned to You without any interest.

The creation of Units out of the Top-Up Premium (net of the relevant Premium Allocation Charges) in the relevant Segregated Funds will be made
inaccordance with the asset allocation proportion then in effect. The Units will be created on the date of making payment of the Top-up Premium.

If aBase Plan Premium is due and Top-Up Premium is received which is less than total premiums due, the same will not be accepted.

If Base Plan Premium is due and Top-Up Premium is received which is more than the total premiums due, then such amount will first be allocated
towards the due Base Plan Premium. The remainder, if any will be allocated as a Top-Up.

The Units created out of the Top-up Premium shall be subject to Lock in Period of 5years from the date of creation of Units.

(i)  AnyPartial withdrawal requests made shall first be allowed from the Top-Up Fund Value, if any, as long as such Fund Value supports the
partial withdrawal and subsequently, the partial withdrawals will be allowed from the Base Fund Value.

(i)  The partial withdrawals with respect to the Top-Up Fund Values shall only be counted for the purpose of adjusting the Top-up Sum Assured
ondeath.

This option cannot be exercised after death of the Life Assured.

5. Discontinuance of Policy

5.1

During Lock-in Period

If the Base Plan Premium remains unpaid at the expiry of the Grace Period as may be applicable, in such case, You shall have following options:

(i)  Revivethe Policy during the Revival Period or

(i) Complete withdrawal from the Policy without Sum Assured

The Company will send a notice to You withina period of fifteen days from the expiry of the Grace Period requesting You to exercise any one of the
above two options.

You will have to exercise the option withina period of thirty days of receipt of notice.

If You do not exercise the option within the period specified above, You shall be deemed to have exercised option (ii) above.

The Fund Value after deducting the applicable Charges will be transferred to the Discontinuance Policy Fund upon intimation received by the Company
exercising option (ii) above or on the expiry of thirty days of receipt of the notice, whichever is earlier.

The Proceeds of Discontinuance Policy Fund shall be paid to You after the expiry of the Lock-in Period or date of intimation of death whichever is earlier.
The Policy will continue to be in-force until the Fund Value is transferred into Discontinuance Policy Fund. All the applicable Charges will continue to be
deducted during this period.

If You have exercised the option (i) above, then the Policy will be discontinued and the Discontinuance Value will be credited to the Discontinuance
Policy Fund and continue to remain there till the Policy is revived or up to the end of the Revival Period, whichever is earlier. If the Policy is revived during
this time it will follow the Revival Provisions as mentioned under Clause 5.3 below. If the Policy is not revived within the Revival Period, the Proceeds will
remain invested in the Discontinuance Policy Fund and shall be paid out to the Policyholder at the end of the lock in period or end of revival period
whichever is later.

If You choose to surrender your Policy, the Policy will be discontinued and the Discontinuance Value will be transferred to the Discontinuance Policy
Fund and will continue to remain theretill the end of the Lock-in Period. The Proceeds of Discontinuance Policy Fund shall be paid to You after the
expiry of the Lock-in Period or date of intimation of death whichever is earlier. A policy once surrendered, cannot be revived.

5.2. After the Lock-in period

If the Base Plan Premium remains unpaid at the expiry of the Grace Period as may be applicable. In such case, You shall have following options:
(i)  Revivethe Policy or

(i) Complete withdrawal from the Policy without Sum Assured, or

(iii) Convertthe policy into paid-up policy, with the paid-up sum assured in accordance with 113(2) of the Insurance Act, 1938,

Paid-Up SA under option (iii) above will be calculated as under

(Sum Assured) x (total number of Base Plan Premiums paid)/ (Number of Base Plan Premiums payable during the Policy Term).

Upon exercise of this option the Base Sum Assured will be reduced to Paid up Sum Assured.

The Company will continue deduction of applicable Policy Charges and keep the Policy in Paid -Up status (i.e. in-force with the reduced Sum Assured)
for the Base Plan until the Fund Value does not fall below the amount equivalent to one year’s Base Plan Premium.

The Company will send a notice to You within a period of fifteen days from the expiry of the Grace Period requesting You to exercise any one of the
above three options.

You will have to exercise the option withina period of thirty days of receipt of notice.

If You do not exercise the option within the period specified above, You shall be deemed to have exercised option (ii) above.
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In case of complete withdrawal from the Policy by You, the Policy will terminate by paying the Total Fund Value (Base Fund Value + Top-Up Fund Value)
to You.

If You exercise option (i), the Company will continue to deduct applicable Policy Charges and keep the Policy in force until the Total Fund Value does not
fall below the amount equivalent to one year’s Base Plan Premium.

If You have exercised either option (i) or option (iii) as mentioned above, and if the Total Fund Value falls to the level of anamount equal to one year’s
Base Plan Premium or the Fund Value is inadequate for the deduction of the applicable Policy Charges as per Clause 8, whichever is earlier, the Policy
shall stand terminated and the Fund Value shall be paid.

If You choose to surrender the Policy, the Fund Value of the Policy will be paid to You and the Policy will terminate.

Revival of the Policy

If You opt for revival of the Policy under clause 5.1 or 5.2 above, the Policy can be revived within two years from the Date of Discontinuance.
Revival of the Policy will be subject to the following conditions:

e  Satisfactory evidence of insurability of the Life Assured;and

e Paymentin full of anamount equal to all the Base Plan Premium due but unpaid till the Effective Date of Revival.

The Effective Date of Revival is the date on which the above requirements are met by the Policyholder and approved by the Company. On this date, the

Premium amount shall be invested in Segregated funds as chosen by the Policyholder and Charges, if any pending to be collected will be deducted from

the above mentioned payment by cancellation of units.

e The Company willallot units from the Discontinuance Policy Fund in the Segregated Fund selected by You at the NAV as on the Effective Date of
Revival.

e  The Company willalso refund the Discontinuance Charges deducted by allotting units at the NAV as on the Effective Date of Revival.

e Allthe Benefits under the Policy will become payable to the Policyholder as per the terms and conditions of the Policy from the Effective Date of
Revival.

If the Policy is not revived during the Revival Period then the Policy will terminate. Subject to the completion of lock-in-period, the Fund Value or the

Proceeds of Discontinuance Policy Fund as the case may be will be paid upon termination.

Death benefit: In case of death of the Life Assured during the Revival Period, the death benefit (applicable based on whether the Policy is in Paid-Up or in

Discontinuance status) will be paid. The proceeds of the Discontinuance Policy Fund will be payable in case of death of the Life Assured while the Policy

isin the Discontinuance state.

6. Segregated Funds

6.1

ASegregated Fund is a specific and separate fund managed for the exclusive interest of all Policyholders sharing the same Segregated Fund. The
Company holds legal and beneficial interests in the assets of each Segregated Fund and has sole discretion on the investment and the management of
each Segregated Fund within the defined asset portfolio allocation as set out under clause 6.2. The four Segregated Funds currently offered under the
product for investment by the Company are as under:

Sr.No. | Investment Fund Segregated Fund Identification Number (SFIN)
1 Secure Fund ULIFoo505/07/08SF0138
2 Debt Fund ULIFoo405/07/08DB0138
Stable Fund ULIF01303/09/10STABLEO138
4 Accelerator Fund ULIF01203/09/10ACCELERATEO138

Discontinuance Policy Fund - If the Base Plan Premium are not paid during the first 5 Policy Years, then the Fund Value after deducting the applicable
discontinuance charge will be transferred to the Discontinuance Policy Fund.

The investment mix &investment objective of each of the Segregated Fund is as follows:
e Accelerator Fund (SFIN: ULIF01203/09/10ACCELERATE0138)

This fund willaim at investing in equities of various sectors to diversify the portfolio and to generate attractive returns in the long term. The fund
willalso have the flexibility to invest in fixed interest assets and money market instruments up to 20%.

Equity:80%-100%
Fixed Interest and Money Market Instruments: 0% - 20%
e  Stable Fund (SFIN: ULIF01303/09/10STABLE0138)

This fund willaim to maintain a balance between equity and debt exposure so that the client has a stable and attractive long term return. The fund
willalso shift allocation between debt and equity to gain from asset price movements over mediumto long term.

Equity: 20%-80%
Fixed Interest and Money Market Instruments: 20% - 80%
e  Secure Fund (SFIN: ULIFoo505/07/085F0138)

Thisfund aims to investin a diversified portfolio of money market instruments and other fixed income securities of short to medium term
maturities. The main objective will be to generate reasonable returns with very low valuation risks.

Fixed Interest: 60%-100%
Money Market Instruments: 0% - 40%
e  DebtFund (SFIN: ULIFoo405/07/08DB0138)

This fund willaim to generate attractive returns by investing in a diversified portfolio of government debt, corporate debt, money market
instruments and other fixed income securities of varying maturities.

Fixed Interest: 60%-100%

Money Market Instruments: 0% - 40%



6.4.

6.5.

6.6

6.7.

e  Discontinuance Policy Fund: SFIN: ULIF01403/09/10DISCONPF0138
This fund willinvest in a diversified portfolio of government securities and money market instruments of short term maturities. The main
objective will be to generate investment income which is atleast the guaranteed return as specified by IRDA from time to time. Current guaranteed
rate is 4% p.a. Any excess income earned over and above the minimum guaranteed rate will also be apportioned to the Discontinuance Policy
Fund.
Theassetallocation applicable under the fund is as follows:
Equity: 0%
Fixed Interest: 0%-100%

Money Market Instruments: 0%-100%

Note:

e Accelerator Fund, Stable Fund, Debt Fund, Discontinuance Policy Fund and Secure Fund are the names of the Segregated Funds and do notinany
manner indicate the quality of the assets their future prospects or returns.

e Investmentsinthe Segregated Funds are subject to market and other risks and the achievement of the objectives of any of the Segregated Funds
cannot be guaranteed.

e The Company may fromtime to time change the asset portfolio allocation in the existing Segregated Funds with the approval of the IRDA.

e  TheDiscontinuance Policy Fund net of applicable fund management charges will be subject to a minimum guarantee of the interest, at the rate
prescribed by IRDA from time to time.

Segregated Fund Valuation

The valuation of assets under each Segregated Fund shall be made as per the valuation norms prescribed by the Company and the IRDA. The Company is

aiming to value the Segregated Funds on each day of the operation of the financial markets in India and subject to availability of market value of the

assets. The Company however, reserves the right to value less frequently in extreme circumstances, where the value of the assets may be subject to

extreme volatility and uncertainty. In such circumstances the Company may defer valuation of assets until normalcy returns. Such circumstances are:

a)  Whenone or more Stock Exchanges which provide a basis for valuation for a substantial portion of the assets of the Fund are closed other than for
normal holidays.

b)  When,asaresult of political, economic, monetary or any circumstances out of the control of the Company, the disposal of the assets of the
Segregated Fund are not reasonable or would not reasonably be practicable without being detrimental to the interests of the remaining
Policyholdersinvested in the Segregated Fund;

¢) Incaseof natural calamities, strikes, war, civil unrest and riots;

d) Intheeventofanyforce majeure or disaster that affects normal functioning of the financial markets in India;

e) |Ifsodirected bythelRDA.

Segregated Fund Addition

The Company may from time to time create and add new Segregated Funds with different Charges with the approval of the IRDA and consequently, new
Segregated Funds may be made available to You. All provisions of the Policy will apply to such new Segregated Funds unless stated otherwise.

Segregated Fund Closure [ Modification

The Company reserves the right to close /modify any Segregated Fund at any time by giving a three month written notice of its intention to close/
modify the Segregated Fund. From the date of such closure, the Company will cease to create or cancel Units in the said Segregated Fund (‘Closing
Segregated Fund’). Closure/ modification of a Segregated Fund will be on the happening of an event which in the sole opinion of the Company requires
the said Segregated Fund to be closed / modified and such closure /modification of a Segregated Fund shall be subject to prior approval of IRDA. In the
event of amodification of a Segregated Fund the Company will inform You of the change and provide all other fund options in the event You wish to
choose adifferent Segregated Fund. The default option in the event of no response within the stipulated timeframe will be no change in allocation.

Inthe event of a Segregated Fund closure, the Company will ensure a Segregated Fund with the same investment objective as the closed fund is available
to You oranew fund with the same investment objective will be provided by the Company post approval by the IRDA (‘Replacement Segregated Fund’in
either case). The Company will inform You of the Replacement Segregated Fund and all other fund options in the event You wish to choose a different
investment strategy. Upon receiving Your confirmation, units in the Closing Segregated Fund allocated to the Policy will be cancelled on the last
Valuation Date of the Closing Segregated Fund. The Company will create Unitsinthe Replacement Segregated Fund or other such fund as chosen by
You, with proceeds from the cancellation of the Unitsinthe Closing Segregated Fund on the last Valuation Date of the Closing Segregated Fund.

Inthe event of no response within the stipulated timeframe, the Company’s default option will be to switch Policy funds from the Closing Segregated
Fund to the Replacement Segregated Fund,and change Allocation Proportion in such away that the percentage of allocation of premium to the Closing
Segregated Fund is now allocated to the Replacement Segregated Fund. This ensures that the investment objective option(s) originally chosen by You
arenotaltered.

Switch amongst Segregated Funds

You can apply for Switch of funds from one Segregated Fund to another/ others through a Switch Application Form or the Switch Process as and when
available and specified by the Company. The facility of Switch would be subject to the administrative rules of the Company, existing at the time of the
Switch application. Switching of funds will be effected at the Unit Price declared on the date the Switch application is received and accepted by the
Company before Cut-off time and on the next day’s Unit Price declared if the application is received and accepted at the Company after the Cut-off
time.

7. Units

7.1

Creation of Units
The Units shall be created based on the Unit Price.



Units will be created in the Segregated Fund/s on receipt by the Company of the Premium (except First premium) along with a local cheque/demand
draft payable at par at the place where the Premium/application for switch is accepted by us on the following basis:

e  thesameday’s closing Unit Price shall be applicable if received before the Cut-off time (the “ Same Day”)
e thenextday’s closing Unit Price shall be applicable if received after the Cut-off time (the “ Next Day”)

In respect of Premium (except First premium) received with outstation cheques/demand drafts at the place where the premiumis accepted by us, the
closing Unit Price of the day on which cheques/demand draft is realized shall be applicable.

Inrespect of First premium, the applicable Unit Price will be of the date of commencement of policy.

If the Same Day or the Next Day or the due date of the Premium is not a Valuation Date, then the Company shall apply the Unit Price of the immediately
next Valuation Date.

7.2. Cancellation of Units
Units will be cancelled from the Segregated Funds, when an application (includingin respect of claims, discontinuance, maturity, switch) is received by
the Company:
e  atthesameday’s closing Unit Price ( the “Same Day”), if received before the cut-off time.
e  atthenextday’sclosing Unit Price (the “Next Day”),if received after the cut-off time.
Company will follow the rounding off rules as given under for the computation of unit price and number of units:
e UnitPricewillbe computed to four decimal places.
e Number of Units willbe computed to four decimal places.
Cut-off time is 3 p.m. as stipulated by IRDA.

7-3. Rounding Off: Company shall follow the rounding off rules as given under for the computation of unit price and number of units.
e UnitPriceshall be computed to four decimal places.
e Number of Units shall be computed to six decimal places.

8. Charges

8.1 Premium Allocation Charge

The Premium Allocation Charge will be charged as a percentage of Base Plan Premium as under:
Premium Band Year1 Year2-5 Year 6-10 Year 11 onwards
4.4% 3% 2% 1%

The Premium Allocation Charge fora Top-Up Premium is 3% of the Top Up Premium.
The applicable service taxand education cess will be deducted separately from the Allocated premium.

8.2 Policy Administration Charge
The Policy Administration Charge along with the applicable service taxand education cess will be deducted by cancellation of Units at the prevailing Unit
Price on Monthly Date during the Policy Term starting from the first Monthly Date. The Charge is Rs. 60/- per month during the first Policy Year. From
first Policy Anniversary onwards, this Charge will increase by 3% per annum subject to maximum of Rs. 500/- per month. This Charge may be revised
subject to prior approval from IRDA.

8.3 Fund Management Charge
The Fund Management Charge along with the applicable service taxand education cess is levied at the time of computation of Unit Price and is levied at
the rate of 1.35% per annum for the Accelerator Fund and for the Stable Fund, 1.10% per annum for the Debt Fund and 1.00% per annum for the Secure
Fund,and it will be charged by adjustment of the Unit Prices on each Valuation Date. The fund management charge for Discontinuance Policy Fund is
0.50% perannum. The Company has the right to increase this charge for all funds except Discontinuance Policy Fund subject to IRDA approval but such
increased charge shall not exceed 1.35% per annum for any of the Investment Funds. The FMC for Discontinuance Policy Fund will be adjusted in the
interestdeclared.

8.4 Mortality Charge

This Charge is the sum of Base Mortality Charge and the Premium Waiver Benefit Mortality Charge and Income Benefit Mortality Charge. This Charge
is deducted by cancellation of Units at the prevailing Unit Price on Monthly Date along with the applicable service taxand education cess

[)  BaseMortality Charge is the monthly Mortality Charge Rate based on the current age of the Life Assured on the corresponding monthly date
multiplied by the Sum-At-Risk.

e  Sum-At-Risk for Base Planis defined as higher of Sum Assured or 105% of all the Base Plan Premium paid excluding Top-up-Premiums
e Sum-At-Riskfor Top-Up is defined as Top-Up Sum Assured

e Sum-At-Riskfor Paid-Up Policiesis defined as Paid-Up Sum Assured

Monthly mortality rate is one-twelfth of the annual mortality rate.

Theapplicable service taxand education cess on the charges as mentioned above will also be deducted by cancellation of units.

Il)  Premium Waiver Benefit Mortality Charge (PWB Mortality Charge): This charge is deducted by cancellation of Units at the prevailing Unit Price on
Monthly Date. PWB Mortality Charge is calculated as (one-twelfth of Annual PWB Rate applicable to the age on Policy Date and Policy Term
multiplied by the Annual Premium) divided by 1000

The PWB Charge is zero after all due premiums have been paid.
Theapplicable service taxand education cess on the charges as mentioned above will be deducted by cancellation of units.

)  Income Benefit Mortality Charge (IB Mortality Charge): This charge is deducted by cancellation of Units at the prevailing Unit Price on Monthly
Date.



Income Benefit Mortality Charge is calculated as (one-twelfth of Income Benefit Rate applicable to the age on Policy Date and Policy Term multiplied by
the Annual Premium) divided by 1000.

The applicable service taxand education cess on the charges as mentioned above will be deducted by cancellation of units.

The annual Base Mortality Charge Rate per unit of Sum-At-Risk for Policies accepted at standard rates is as below:

Age (last birthday) Male Female Age (last birthday) Male Female
18 0.000893 0.000757 47 0.003828 0.002822
19 0.000931 0.000806 48 0.004257 0.003110
20 0.000965 0.000851 49 0.004732 0.003446
21 0.000996 0.000893 50 0.005255 0.003828
22 0.001023 0.000931 51 0.005824 0.004257
23 0.001046 0.000965 52 0.006441 0.004732
24 0.001066 0.000996 53 0.007104 0.005255
25 0.001083 0.001023 54 0.007814 0.005824
26 0.001095 0.001046 55 0.008571 0.006441
27 0.001104 0.001066 56 0.009370 0.007104
28 0.001110 0.001083 57 0.010127 0.007814
29 0.001112 0.001095 58 0.010914 0.008571
30 0.001112 0.001104 59 0.011886 0.009370
31 0.001127 0.001110 60 0.013045 0.010127
32 0.001162 0.001112 61 0.014390 0.010914
33 0.001213 0.001112 62 0.015920 0.011886
34 0.001280 0.001127 63 0.017636 0.013045
35 0.001363 0.001162 64 0.019537 0.014390
36 0.001461 0.001213 65 0.021061 0.015920
37 0.001574 0.001280 66 0.022962 0.017636
38 0.001703 0.001363 67 0.025859 0.019537
39 0.001861 0.001461 68 0.029068 0.021061
40 0.002043 0.001574 69 0.032616 0.022962
41 0.002216 0.001112 70 0.036536 0.025859
42 0.002385 0.001127 71 0.040857 0.029068
43 0.002581 0.001162 72 0.045615 0.032616
44 0.002822 0.002216 73 0.050845 0.036536
45 0.003110 0.002385 74 0.056588 0.040857
46 0.003446 0.002581 75 0.062882 0.045615

The monthly Base Mortality Charges rate in the above table are guaranteed to remain the same during the Policy Term.

Annual Premium Waiver Benefit Mortality Charge rates per 1000 Annual Base Plan Premium is as given below:

Policy Term of the Base Plan

Entry Age 10 1 12 13 14 15 16 17 18 19 20 21 22 23 24 25

18 3.80 4.20 4.61 5.01 5.40 5.77 6.4 6.50 6.84 718 7.50 7.82 812 8.41 8.69 8.96
19 392 | 434 | 475 516 | 556 | 594 | 632 | 668 | 703 | 738 771 | 803 | 834 | 864 | 893 | 920
20 4.03 4.46 4.88 5.29 5.70 6.09 6.47 6.84 7.20 7.56 7.90 8.23 8.54 8.85 9.15 9.43
21 412 | 456 | 498 541 | 582 6.21 6.61 6.99 7:36 7.72 807 | 841 873 | 9.05 935 | 965
22 4.20 4.64 5.08 5.51 5.92 6.33 6.73 712 7.50 7.87 8.23 8.57 8.91 9.24 9.55 9.85
23 4.27 4.72 516 5.59 6.02 6.43 6.84 7.24 7.63 8.01 8.38 873 9.09 9.42 9.75 10.06
24 433 | 478 5.23 567 | 610 6.53 6.95 736 7.76 814 853 | 890 926 | 961 9.94 | 1027
25 4.37 4.84 5.29 5.74 618 6.62 7.05 7.47 7.89 8.29 8.68 9.07 9.44 9.81 1016 10.53
26 4.41 4.89 5.35 5.81 6.27 6.72 716 7.60 8.03 8.45 8.86 9.26 9.65 10.04 10.45 | 10.86
27 4.46 | 494 | 542 590 | 637 6.83 729 775 819 863 | 9.06 | 9.49 9.92 | 1036 | 1082 | 1129
28 4.51 5.01 5.50 6.00 6.49 6.98 7.46 7.94 8.40 8.87 9.34 9.81 10.29 | 10.79 11.29 11.80
29 4.59 511 5.63 6.15 6.66 718 7.68 819 8.69 9.20 9.72 10.24 10.77 11.31 11.86 12.42
30 4.72 5.26 5.81 6.36 6.91 7.45 7.99 8.54 9.09 9.64 10.21 10.77 11.36 11.95 12.55 13.16
31 4.91 5.49 6.07 6.66 7.24 7.83 8.41 9.01 9.61 10.21 10.82 11.45 12.08 12.74 13.40 | 14.07
32 517 5.79 6.41 7.05 7.67 831 8.95 9.59 10.25 | 10.90 11.57 12.26 12.96 13.68 14.40 15.15




Policy Term of the Base Plan
Entry Age 10 1 12 13 14 15 16 17 18 19 20 21 22 23 24 25
33 5.50 6.16 6.83 7.52 8.20 8.89 9.58 10.29 11.00 1.71 12.46 13.21 13.98 14.77 15.57 16.38
34 5.88 6.60 733 8.07 8.82 9.57 10.32 11.09 11.87 12.66 13.48 14.31 1516 16.02 16.90 | 17.79
35 634 712 7.91 8.72 9.53 10.34 116 12.00 12.86 13.74 14.64 15.56 16.50 17.45 18.41 19.39
36 6.86 771 8,57 9.45 10.33 11.22 12,12 13.05 14.00 | 14.96 15.96 16.97 18.00 | 19.05 20.10 2117
37 7.44 837 9.31 10.26 | 11.23 12.21 13.21 14.23 15.28 16.35 17.45 18.56 19.69 | 20.83 21.99 23.16
38 8.10 9.1 1014 118 12.24 13.32 14.43 15.56 16.71 17.90 19.1 20.33 2157 22.82 24.09 | 2536
39 8.83 9.93 11.06 12.21 13.38 14.57 15.80 17.05 18.32 19.63 20.96 22.31 23.67 | 25.04 26.42 27.81
40 9.63 10.84 | 12.08 1335 | 14.64 15.97 17.32 18.70 20.11 2155 23.01 | 24.49 2597 | 27.47 28.98 | 3050
41 10.49 11.83 13.20 14.60 | 16.03 17.50 18.99 20.52 22,07 | 23.65 25.25 26.87 28.49 | 3013 31.78 33.45
42 1147 | 1295 | 14.47 | 1601 | 17760 | 1922 | 2087 | 2255 | 2425 | 2599 | 2774 | 2950 | 3127 | 33.07 | 34.88 | 3671
43 1260 | 14.24 15.92 17.64 | 19.39 2118 23.00 | 24.84 26.71 28.61 30.52 | 3245 | 34.40 | 3636 3835 | 4036
44 1392 | 1574 | 1760 | 1950 | 2144 | 23.40 | 2541 | 2743 | 29.49 | 3156 | 3364 | 3575 | 3789 | 4005 | 4223 | 44.43
45 1543 | 17.44 | 19.50 2160 | 2373 2590 | 2810 | 3032 3257 | 34.83 | 3710 | 39.42 4177 | 4414 | 4652 | 4892
46 17.12 19.35 21.62 23.93 | 26.28 28.66 31.07 33.51 3595 | 38.43 | 40.92 | 43.47 | 46.04 | 48.64 51.24 | 53.87
47 19.00 | 2146 | 23.97 2651 | 29.09 | 3170 | 3433 | 3698 | 3966 | 4237 | 4511 | 4790 | 5073 | 5356 | 56.40 | 59.27
48 21.07 | 2378 26.53 2032 | 3214 35.00 37.87 | 4076 | 4370 | 46.67 | 49.68 | 5275 55.83 | 58.92 62.03 | 6512
49 2332 | 26.29 29.31 3236 | 3546 38.57 471 44.87 | 4810 5135 54.66 | 58.00 6136 | 64.75 68.11 71.40
50 2575 | 29.01 | 3231 3565 | 39.03 | 4243 | 4586 | 4933 | 5286 | 56.44 | 6006 | 6370 | 6737 | 7103 | 7461 | 74.65
51 2836 | 3192 3554 3919 | 4287 | 4659 | 5034 | 5415 58.03 | 6195 | 6589 | 69.87 | 73.84 | 7775 7797 | ©.00
52 3115 35.05 | 39.00 42.99 | 47.01 51.08 55.19 59.38 63.64 | 67.90 7218 | 76,50 | 8o.75 | 81.22 0.00 0.00
53 3473 | 3839 | 4270 47.06 | 5147 5592 | 60.44 | 65.05 | 69.67 | 7430 | 7898 | 8360 | 8433 | 0.00 0.00 0.00
54 3730 | 41.96 | 46.68 5145 | 56.29 6118 66.16 7116 7617 81.23 86.24 | 87.26 0.00 0.00 0.00 0.00
55 4071 | 4581 | 50.98 56.21 | 6152 66.89 | 7232 7773 83.21 88.63 | 89.98 | 0.00 0.00 0.00 0.00 0.00
56 4439 | 49.97 | 5564 6139 | 67.22 73.09 | 7895 | 84.85 | 90.73 | 9243 0.00 0.00 0.00 0.00 0.00 0.00
57 48.40 | 54.51 60.74 67.05 | 73.41 79.75 86.12 92.49 | 94.59 0.00 0.00 0.00 0.00 0.00 0.00 0.00
58 52.92 | 59.66 | 66.49 7337 | 80.23 87.1 93.99 | 96.41 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
59 5816 | 6556 | 73.00 | 80.42 | 8784 | 9528 | 9812 | 000 | 0.00 | 000 | 000 | 000 | 000 | 00O | 000 | 0.00
60 60.96 | 68.69 | 76.42 8410 | 91.85 99.54 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Annual Income Benefit Mortality Charge rates per 1000 Annual Base Plan Premium is as given below:
Policy Term of the Base Plan
Entry Age 10 1 12 13 14 15 16 17 18 19 20 21 22 23 24 25
18 3.80 4.20 4.61 5.01 5.40 577 6.14 6.50 6.84 718 7.50 7.82 8.12 8.41 8.69 8.96
19 3.92 434 4.75 516 5.56 5.94 632 6.68 7.03 738 771 8.03 834 8.64 8.93 9.20
20 4.03 4.46 4.88 5.29 5.70 6.09 6.47 6.84 7.20 7.56 7.90 8.23 8.54 8.85 9.15 9.43
21 412 4.56 4.98 5.41 5.82 6.21 6.61 6.99 736 7.72 8.07 8.41 873 9.05 9.35 9.65
22 420 | 464 | 508 551 | 592 633 | 673 | 712 750 | 787 | 823 | 857 | 891 | 924 | 955 | 985
23 4.27 4.72 516 5.59 6.02 6.43 6.84 7.24 7.63 8.01 8.38 8.73 9.09 9.42 9.75 10.06
24 4.33 4.78 5.23 5.67 6.10 6.53 6.95 736 7.76 814 853 8.90 9.26 9.61 9.94 10.27
25 4.37 4.84 5.29 5.74 6.18 6.62 7.05 7.47 7.89 8.29 8.68 9.07 9.44 9.81 10.16 10.53
26 4.41 4.89 5.35 5.81 6.27 6.72 716 7.60 8.03 8.45 8.86 9.26 9.65 10.04 10.45 | 10.86
27 4.46 4.94 5.42 5.90 6.37 6.83 7.29 7.75 819 8.63 9.06 9.49 9.92 10.36 10.82 11.29
28 4.51 5.01 5.50 6.00 6.49 6.98 7.46 7.94 8.40 8.87 9.34 9.81 10.29 | 10.79 11.29 11.80
29 4.59 5.1 5.63 6.5 6.66 718 7.68 819 8.69 9.20 9.72 10.24 10.77 11.31 11.86 12.42
30 4.72 5.26 5.81 6.36 6.91 7.45 7.99 854 9.09 9.64 10.21 10.77 1.36 11.95 12.55 13.16
31 4.91 5.49 6.07 6.66 724 7.83 8.41 9.01 9.61 10.21 10.82 11.45 12.08 12.74 13.40 | 14.07
32 517 5.79 6.41 7.05 7.67 8.31 8.95 9.59 1025 | 10.90 157 12.26 12.96 13.68 14.40 15.15
33 5.50 6.16 6.83 7.52 8.20 8.89 9.58 10.29 11.00 1.71 12.46 13.21 13.98 | 14.77 15.57 16.38
34 5.88 6.60 733 8.07 8.82 9.57 10.32 11.09 1.87 12.66 13.48 14.31 1516 16.02 16.90 17.79




Policy Term of the Base Plan

Entry Age 10 1 12 13 14 15 16 17 18 19 20 21 22 23 24 25

35 634 712 7.91 8.72 9.53 10.34 1116 12.00 12.86 13.74 14.64 15.56 16.50 17.45 18.41 19.39
36 6.86 7.71 857 9.45 | 1033 11.22 1212 13.05 14.00 | 14.96 15.96 16.97 18.00 | 19.05 20.10 2117
37 7.44 8.37 9.31 10.26 | 11.23 12.21 13.21 14.23 15.28 16.35 17.45 18.56 19.69 | 20.83 21.99 2316
38 8.10 9.1 10.14 1118 12.24 13.32 14.43 15.56 16.71 17.90 19.1 20.33 2157 22.82 24.09 | 2536
39 8.83 9.93 11.06 12.21 13.38 14.57 15.80 17.05 18.32 19.63 | 20.96 | 2231 23.67 | 2504 | 2642 | 27.81
40 9.63 10.84 | 12.08 13.35 | 14.64 15.97 17.32 18.70 201 21.55 23.01 24.49 2597 | 27.47 28.98 | 3050
41 10.49 11.83 13.20 14.60 | 16.03 17.50 18.99 | 2052 22.07 | 23.65 2525 | 26.87 | 28.49 | 3013 3178 | 33.45
42 11.47 12.95 14.47 16.01 | 17.60 19.22 20.87 | 2255 24.25 | 25.99 2774 | 29.50 3127 | 33.07 | 34.88 | 3671
43 12,60 | 14.24 15.92 17.64 | 19.39 2118 23.00 | 24.84 26.71 28.61 30.52 32.45 34.40 | 36.36 3835 | 4036
44 1392 | 1574 | 1760 19.50 | 2144 | 23.40 | 2541 | 2743 | 29.49 | 3156 | 33.64 | 3575 | 3789 | 4005 | 4223 | 44.43
45 1543 | 1744 | 19.50 2160 | 2373 | 2590 | 2810 | 3032 | 3257 | 34.83 | 3710 | 39.42 | 4177 | 4414 | 4652 | 4892
46 1712 19.35 21.62 23.93 | 26.28 28.66 31.07 33.51 35.95 | 38.43 | 40.92 | 43.47 | 46.04 | 48.64 51.24 53.87
47 19.00 | 2146 | 23.97 26,51 | 29.09 | 3170 | 3433 | 36.98 | 39.66 | 4237 | 4511 | 4790 | 5073 | 5356 | 56.40 | 59.27
48 21.07 | 23.78 | 26,53 2032 | 3214 3500 | 37.87 | 4076 | 43.70 | 4667 | 49.68 | 5275 55.83 | 58.92 62.03 | 6512
49 2332 | 26.29 20.31 3236 | 35.46 3857 4171 44.87 | 4810 5135 54.66 | 58.00 6136 | 64.75 68.11 71.40
50 2575 | 29.01 | 3231 3565 | 3903 | 4243 | 4586 | 4933 | 5286 | 56.44 | 60.06 | 6370 | 6737 | 7103 | 7461 | 74.65
51 2836 | 3192 | 3554 | 3919 | 4287 | 4659 | 5034 | 5435 | 5803 | 6195 | 6589 | 69.87 | 73.84 | 7775 | 7797 | 0.00
52 3115 35.05 | 39.00 42.99 | 47.01 51.08 55.19 59.38 63.64 | 67.90 7218 76.50 80.75 | 81.22 0.00 0.00
53 3413 | 3839 | 42.70 47.06 | 5147 5592 | 60.44 | 6505 | 69.67 | 7430 | 7898 | 83.60 | 8433 | 0.00 0.00 0.00
54 3730 | 4196 | 46.68 5145 | 56.29 6118 66.16 7116 767 81.23 86.24 | 87.26 0.00 0.00 0.00 0.00
55 40.71 45.81 50.98 56.21 61.52 66.89 7232 7773 83.21 88.63 | 89.98 0.00 0.00 0.00 0.00 0.00
56 4439 | 49.97 | 55.64 6139 | 67.22 73.09 | 7895 | 84.85 | 90.73 | 9243 0.00 0.00 0.00 0.00 0.00 0.00
57 48.40 | 5451 | 6074 | 6705 | 73.41 79.75 | 8642 | 9249 | 9459 | 000 | o000 | ©.00 0.00 | ©0.00 0.00 | 0.00
58 52.92 | 59.66 | 66.49 7337 | 80.23 871 93.99 | 96.41 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
59 5816 | 6556 | 73.00 | 80.42 | 87.84 95.28 98.12 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
60 60.96 | 6869 | 76.42 8410 | 91.85 99.54 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

If an underwriting extra (extrarisk charge being additional Mortality Charge rate as may be levied subject to Your consent) is payable by you, the
Mortality Charge rate will be increased to that extent.

8.5 Auto Re-balancing Option Charge
Acharge of Rs. 200/-along with the applicable service taxand education cess would be levied on selection / de-selection of the Auto Re-balancing
option. The same would be collected by deducting it from the Fund Value. No fee will be charged for the selection of this facility at the time of proposal.
This charge can be increased upto Rs. 500/- by the Company with prior approval of IRDA.

8.6 Discontinuance Charge
The Discontinuance Charge will depend upon the Policy Year of Discontinuance. This charge will remain fixed throughout the Policy Term. The Charges
would be as under:

Where the Policy is Discontinuance charges for Annualised Base Plan Discontinuance charges for Annualised Base Plan
discontinued during the Premium upto Rs. 25,000/- Premium above Rs. 25,000/-

policy year

1 Lower of 20% (AP or FV) subject to maximum of Rs. 3000 Lower of 6% (AP or FV) subject to maximum of Rs. 6000
2 Lower of 15% (AP or FV) subject to maximum of Rs. 2000 Lower of 4% (AP or FV) subject to maximum of Rs. 5000
3 Lower of 10% (AP or FV) subject to maximum of Rs. 1500 Lower of 3% (AP or FV) subject to maximum of Rs. 4000
4 Lower of 5% (AP or FV) subject to maximum of Rs. 1000 Lower of 2% (AP or FV) subject to maximum of Rs.2000
sonwards Nil Nil

AP - Annualised Base Plan Premium
FV -Fund value as on the date of Discontinuance.
Thereis no Discontinuance Charge on the Fund Value pertaining to Top-Up Premium.

Discontinuance Charge along with the applicable service taxand education cess will be collected by cancellation of units.

8.7 Switch Charge
Four switchesinaPolicy Year will be permitted without any Charge. For any subsequent Switch request ina Policy Year a charge @ 0.1% of amount
switched subject toaminimum of Rs. 100/-and maximum of Rs. 500/- per Switch transaction would be levied and collected, along with the applicable
service taxand education cess, by cancellation of Units from the Transferee Funds (i.e. the funds from which the switch-out is being effected) as and
when the Switch is processed, and will be in proportion to the transferee funds.

8.8 Premium Redirection Charge

Two Premium Redirection requests ina Policy Year will be permitted without any Charge. For any subsequent Premium Redirection request ina Policy
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Year a Premium Redirection Charge of Rs. 200/ per transaction along with the applicable service taxand education cess would be levied and collected
by cancellation of Units. This Charge can be revised by the Company with the prior approval of IRDA subject to maximum limit of Rs. 500/- per request.
The charge would be levied and collected by cancellation of Units from the Segregated Funds in which the Premium is redirected as and when the
Premium is redirected, and will be in proportion to the Segregated Funds.

Partial Withdrawal Charge

Four Partial Withdrawals in each Policy Year will be permitted without any Charge. For any subsequent Partial Withdrawal in a Policy Year a Partial
Withdrawal Charge of Rs. 200/- per transaction along with the applicable service taxand education cess will be levied and recovered by cancellation of
Unitsasand when the Partial Withdrawal is made, and will be in proportion to the Segregated Funds. This Charge can be revised by the Company with
prior approval of IRDA subject to maximum limit of Rs. 500/-.

Revival fee

Thereis nofee for the revival of the Policy.

Loans

No Loans will be granted against the Policy.

Policy Termination

The Policy will terminate on the earliest of the following:

The date on which Proceeds of Discontinuance Policy Fund are paid;
At the end of the revival period, subject to the Policy not been revived and the Lock-in period being completed;

The Fund Value falls to the level of anamount equal to one year’s Base Plan Premium or the Fund Value is inadequate for the deduction of the applicable
Policy Charges. In this case, fund value will be paid;

The Date on which the Policy is surrendered and the applicable Surrender Value paid
The Date of Maturity of the Policy if no settlement option is exercised;

The date of last payment under Settlement Option.

The date of intimation of the death of the Life Assured

The date of intimation of the death of the nominee after the death of the Life Assured;

General

11.1

11.2.

11.3.

Assignment & Nomination

(i) Assignment (as per Section 38 of Insurance Act 1938)
In case You are also the Life Assured, You may assign the benefits under the Policy in favor of any person named by You. The first assignment can be
made only by You. You are required to give awritten notice to the Company together with the endorsement or instrument duly attested or a copy
thereof duly certified to be correct by You and the assignee. Please note that any assignment effected under the Policy will automatically cancel
any nomination.

(i) Nomination (as per Section 39 of Insurance Act 1938)
The Life Assured, who is also a Policyholder, may at any time during the Policy Term appoint any person as Nominee for receiving the payment of
the benefits under the Policy. Where the Nominee is a minor, the Policyholder is required to appoint a person who is not aminor (the “Appointee”)
toreceive the benefits on behalf of the nominee under the Policy. Nomination can be made by communicating the same in writing to the Company.
The Nominee can be changed by You at any time during the term of the Policy and any such change will vacate any earlier nomination.

Assignment or nomination will not be permitted where the Policy is issued under the Married Women’s Property Act, 1874.

Inthe absence of anomination or assignment, the Death Benefit will be paid to the Policyholder’s legal heir subject to production of necessary
documentation evidencingtitle to the benefits under the Policy.

The Company does not express any opinion on the validity or legality of the assignment or nomination. The Assignment and Nomination is effective
against the Company only upon registration by the Company.

Suicide Exclusion

If the Life Assured under the Policy, whether medically sane or insane, commits suicide, within a period of one year from the:

a) ThePolicy Dateor

b) Dateof Revival

The Policy shall be void and the Company will pay only the Fund Value as on the Valuation Date following the date of death or Proceeds of
Discontinuance Policy Fund as may be applicable. Any charges recovered subsequent to the date of death of the Life Assured shall be paid-back to the
nominee or beneficiary.

Theincreased Sum Assured will not be payable if the Life Assured under the Policy, whether medically sane or insane, commits suicide, within one year
of exercising the option to increase the Sum Assured under the Policy.

Incorrect Information & Non Disclosure

This Policyisissued based on the information /replies furnished to the questions in the Proposal Formand in the documents submitted by Youin
support of the proposal for insurance and in the report, if any, of the medical examiner and the declarations which have been made and any other
information provided by You or received on your behalf before the Policy Start Date. If any such information/documents/ replies/statements are found
to beincomplete orincorrect or false, We, notwithstanding with any other applicable provisions, reserve the right to vary the benefits which may be
admissible or declare the Policy nulland void from Policy Start Date.

Section 45 of the Insurance Act, 1938 is reproduced hereunder for ready reference:

“No policy of life insurance effected before the commencement of this Act shall after the expiry of two years from the date of commencement of this



Actand no policy of life insurance effected after the cominginto force of this Act shall after the expiry of two years from the date on which it was
effected, be called in question by aninsurer on the ground that a statement made in the proposal for insurance or inany report of a medical officer, or
referee, or friend of the insured, or inany other document leading to the issue of the policy, was inaccurate or false, unless the insurer shows that such
statement was on a material matter or suppressed facts which it was material to disclose and that it was fraudulently made by the Policyholder and that
the Policyholder knew at the time of making it that the statement was false or that it suppressed facts which it was material to disclose.

Provided that nothingin this section shall prevent the insurer from calling for proof of age at any time if he is entitled to do so,and no policy shall be
deemed to be called in question merely because the terms of the policy are adjusted on subsequent proof that the age of the life insured was incorrectly
stated in the proposal.”

11.4. Misstatement of age or gender

The Base Plan Premium and Charges payable under the Policy have been calculated on the basis of the age and / or gender of the Life Assured as
declaredin the Proposal Form. Without prejudice to the Company’s other rights and remedies including those under the Insurance Act, 1938, if the age
or gender of the Life Assured has been misstated or incorrectly mentioned, then the Company will re-calculate the Base Plan premiumand Charges
using the correct Age and gender. This may be done inany of the following manner:

a) Ifthecorrect Ageis higher than the Age declared in the Proposal Form, the Charges payable under the Policy shall be altered corresponding to the
correct Age of the Life Assured from the Policy Date and You shall pay to the Company, the difference between the Charges at such lower rate
(more specifically mentioned under the head Charges) and such re-calculated higher rate retrospectively from the Policy Date.

b)  Ifthecorrectage of the Life Assured is lower than the age declared in the Proposal Form, the Charges payable under the Policy shall be altered
correspondingto the correct age of the Life Assured from the Policy Date and adjust the difference by adding Units corresponding to the
difference between the Charges at such higher rate and the Charges chargeable at such re-calculated lower rate retrospectively from the Policy
Date.

Notwithstanding the above the Company may terminate the Policy and refund the Fund Value less all the applicable Charges.
11.5. Payment of Claim
We will require the following primary documents in support for Death Claim to enable processing of the claim intimation under the Policy:
a.  Certificate of the Doctor/Medical Officer certifying the cause of death;
b.  Incase of unnatural death - Post Mortem Report, First Information Report (FIR), Inquest Report and the Final Investigation Report of the Police;

c.  Death Certificate issued by the local authority or the authority authorized to issue the same under the Registration of Birthsand Deaths Act, 1969;
and

d.  Claimant’s statementin prescribed form

Weare entitled to ask for additional documents (including Policy document) or information for the processing of the claim. We may also seek
professional/independent assistance for speedy disposal of the claim. You and/or the Nominee/legal heir shall have no objection for Us to obtain any
details/information to form an opinion about the claim.

11.6. Electronic Transactions

You shalladhere to and comply with all such terms and conditions as We may prescribe from time to time. Any transactions carried out by or through
any electronic facilities or means established by or on behalf of Us, in respect of the Policy, shall constitute legally binding and valid transactions on You.

11.7. Taxation

The tax benefits and Benefits payable under the Policy would be as per the prevailing provisions of the taxlaws in India. We reserve the right to recover
statutory levies including Service Tax by way of adjustment to the Base Plan premiums payable or make necessary recoveries from the benefits payable
under the Policy.

11.8. Notices

Any notice, direction or instruction given to the Company under the Policy shall be in writingand delivered by hand, post, facsimile or from
registered electronic mail to:

Customer Service Department

AEGON Religare Life Insurance Company Limited,

Building No. 3, Third floor, Unit No.1, NESCO IT Park, Western Express Highway
Goregaon (E), Mumbai 400 063

Tollfree number: 1800 209 9o9o
E-mail: customer.care@aegonreligare.com
or such otheraddress as may be informed by Us.

Any notice, direction or instruction to be given by the Company under the Policy shall be in writingand delivered by hand, post, facsimile or registered
electronic mail at the updated address in the records of the Company and is deemed to have been received by you within fifteen days of posting or
immediately upon receipt in the case of hand delivery, facsimile or electronic mail.

You are requested to communicate any change in address immediately to enable us to serve you promptly.
11.9. Currencyand Payment

All payments to or by the Company will be in Indian rupees and shall be in accordance with the prevailing regulations and other relevant laws of India.
11.10. Applicable Law

The Policy is subject to the provisions of the laws of India.

12. Consumer Grievance Cell
You may reach us for any complaints/grievances in any of the following manner:
a.  Bycallingthe Toll Free Number 1800 209 9090 between 8.30 a.m. to 8.30 p.m. any day (except National Holidays) or
b.  Bywritingan e-mail to customer.care@aegonreligare.com or

c.  Byregisteringthe grievance onthe website of the Company at www.aegonreligare.com or
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In case of disagreement with the response of the Company or of no- response within 15 days, the grievance can be escalated to Grievance Redressal Officer by
an e-mail to grievance.manager@aegonreligare.com or written letter at

Grievance Redressal Officer

AEGON Religare Life Insurance Company Limited,

Building No. 3, Third floor, Unit No.1, NESCO IT Park, Western Express Highway
Goregaon (E), Mumbai 400 063

Insurance Ombudsman

In case You are not satisfied with the decision/resolution or have not received any reply within a period of 15 days, You may approach the Insurance
Ombudsman, if your complaint pertains to:

(i)  Any partial or total repudiation of claim;

(i) Premium paid or payable in terms of the Policy;

(iii) Delayinsettlement of claim;

(iv) Non-issue of Policy document to customers after receipt of premiums

(v) Anyclaimrelated dispute on the legal construction of the policies in so far as such disputes relate to claims.

The addresses of the Insurance Ombudsmen are given on the last page of this document. You are requested to visit the website of the Company for updated
information on contact details of the Company and Insurance Ombudsmen.

Disclaimer

AUnit Linked Policy is subject to different risk factors and the investments in the Segregated Funds are subject to fluctuations in financial markets and other
risks. The Unit Price can go up or down depending on the factors and forces affecting the financial markets. The name of the concerned Segregated Fund
does not indicate the quality and the past performance of the Fund and is not necessarily indicative of future performance. The Segregated Funds chosen for
investment under this Policy do not offer any guaranteed returns. The Investment risk in the investment portfolio is solely borne by the Policyholder.



